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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 314 OF 2025

IN THE MATTER OF:

News Item titled " Satellite Data Shows Manipur Lost 52000 Acres of

Forest in 4 Years: Study " appearing in the NDTV dated 06.06.2025.

REPLy ON BEHALF OF RESPONDENT NO. 01 i.e. CENTRAL

POLLUTION CONTROL BOARD

1. That the Hon’ble National Green Tribunal Principal Bench

(hereinafter referred to as "Hon'ble NGT (PBy') vide order dated

04.07.2025 in Original Application (hereinafter referred to as "OA")

No. 314 of 2025 (PB), has impleaded Central Pollution Control

Board (hereinafter referred to as "CPCB'’) as respondent in the

instant matter. Thereby, the reply is made in this instant OA in

succeeding paragraphs .

2. That, the present matter has been registered SIIO-MOtO by the

Hon’ble NGT, Principal Bench based on News Item titled " Satellite

Data Shows Manipur Lost 52,000 acres of Forest in 4 Years: Study"

appearing in the NDTV dated 06.06.2025. As per the news article, a

study conducted by Suhora using satellite data allegedly revealed

that states lost approximately 52,000 acres of forest cover between

2021 and2025. As per the news article, the study attributes this

alleged sharp decline primarily due to the rapid expansion of opium

poppy cultivation, which has driven widespread forest-clearing and

illegal logging, unsustainable fuelwood collection and unregulated

infrastructure development.
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3. That. it is humbly submitted that CPCB is constituted under Section

3 of the Water (Prevention and Control of Pollution) Act. 1974

(hereinafter referred to as ”Water Act. 1974"). It performs the

fbnctions under the Water Act. 1974, The Air (Prevention and

Control of Po]lution) Act. 1981 (hereinafter referred to as " Air Act.

1981") and The Environment (Protection) Act. 1986 (hereinafter

referred to as "E (P) Act. 1986"). State Pollution Control Boards

(SPCBs)/Pollution Control Committees (PCCs) in every

State/Union Territory have been constituted under Section 4 of the

Water (Prevention and Control of Pollution) Act. 1974 and Section

5 of the Air (Prevention and Control of Pollution) Act. 1981 and are

responsible for implementation of the provisions of both the Acts in

their respective State/Union Territory.

4. That. in the context of the alleged reported loss of approximately

52.000 acres of forest cover in the State of Manipur between the

years 2021 and 2025. it is respectfully submitted that the

Government of Manipur has duly notified the Manipur Forest Rules.

2021 (a copy of which is annexed herewith and marked

as Annexure-I). These Rules have been framed in exercise of

powers conferred under the Indian Forest Act. 1927. and are

intended to safeguard reserved and protected forests. It includes

provisions for protection against fire. hunting. and shooting.

regulation of rights and privileges in reserved forests, preservation

of trees in protected forests. regulation of tree felling. transit of forest

produce. duties of forest and revenue officers. prevention of

encroachment. eviction procedures. penalties. and rewards. In light

of the above. it is respectfully submitted that response from the

concerned Respondents. who have jurisdiction over forest lands in

the State ofManipur. would be important to adjudicate the matter.
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5. That, it is respectfully submitted that the Central Pollution Control

Board (CPCB), vide its official communication dated 14th July,

2025 (annexed herewith and marked as Annexure-II), has referred

the matter to the Manipur Pollution Control Board for furnishing a

detailed status report on the subject. However, as on 29/07/2025 the

response from the said Board is awaited.

6. That, the answering respondent no. 1 craves leave of the Hon’ble

Tribunal to file additional reply, if required, in future.

7. That, in the light of the above submissions, it is respectfully

submitted that this Answering Respondent, i.e., CPCB, shall abide

by any order(s) or direction(s) passed by this Hon’ble Court in the

instant OA

(beIF)

(Sharandeep Singh)
Scientist 'E’

Central Pollution Control Board

HR};gP
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 314 OF 2025

IN THE MATTER OF:

News Item titled 't Satellite Data Shows Manipur Lost 52000 Acres of

Forest in 4 Years: Study " appearing in the NDTV dated 06.06.2025.

AFFIDAVIT

I. Sharandeep Singh. aged about 45 years in the capacity of Scientist-E.

having office at the Delhi. Central Pollution Control Board. Parivesh

Bhawan. East Atjun Nagar. Delhi. do hereby solemnly affirm and sincerely

state on oath as follows:

1. That the deponent is well conversant with the facts and

circumstances of the present case on the basis of the information

derived from the official records. and hence. I am competent to

verify. sign and swear this affidavit on behalf of the Respondent

CPCB.

That the accompanying reply may be read part and parcel of the

present affidavit as I am competent to swear this affidavit.

3. That the accompanying reply has been drafted and filed under my

instructions and authority the contents thereof are true and correct

on the basis of the record maintained during ordinary course of

business of CPCB and available records and documents and the

contents of the same are read over and explained to me and are not

repeated herein for the sake of brevity.

DEPONENT

ww8W{{X:?:::teS Sing_
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irW)bB"
Verified at Delhi on this day of 2025 that the contents of the

above reply are correct and true on the basis of the records of the case as

mentioned in the day-to-day affairs of the CPCB. Nothing has been

concealed therefrom or mis- stated.

DEPONENT

mdR{;y:T:i:?; Sing _

TaB
rgS
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GOVERNMENT OF MANIPUR

SECRETARIAT : FOREST, ENVIRONMENT & CLIMATE CHANGE DEPARTMENT

N O T I F I C A T I O N

Imphal, the 29th  December, 2021

MANIPUR        GAZETTE

E X T R A O R D I N A R Y
PUBLISHED  BY  AUTHORITY

 No.  495                                 Imphal,  Monday, February 21,  2022        (Phalguna 2,  1943)
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M.H. KHAN,
Additional Chief Secretary (For&Envt)

Government of Manipur.

Printed at  the Directorate of  Printing & Stationery, Government of  Manipur/260-C/21-02-2022.
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